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IN the: central AOrdNlSTRATlUE TRIBUNAL
PRINCIPAL BENCH : NEW DELHI

O.A. No. 1323/92

SH.Oavendor Kumar & Ora.

DATE OF DECISION
dw 3 I^ i )-

Applicants

VERSUS

Delhi Admn. & Others Respondents

For the Applicant •••• Sh.R.C.Bharduaj»counsel

For the Respondents • Sh.O.N.Trisal,counsel

CORAfI •

The Hon*ble Sh.P.C.Oain, nember(A)

The Hon'ble Sh. 3.P.Sharma« nember(3)

1. Whether reporters of local papers nay
be allouad to see the judgement?

2. To be referred to the Reporters or not?

3UDCEnENT

(Delivered by Hon'ble Sh. P.C.Oain, nember(A)

All the three applicants in this O.A.

under Section 19 of the Administrative Tribunals

Act, i9BS claim to have been selected for the

post of Foot Constable in the Transport Department,

Delhi Administration and in pursuance thereto given

offer of appointment which was accepted by them.

However vide order/flemorandum dated 24-3-92(Copy at
Annexure-VI) the offer of appointment as well as

the acceptance of the offer were cancelled

by the Transport Department, Delhi AdraAnistration.
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The copy of the Impugned nemoranduvn filed ae

ann«xure«VI relatas to Applicant No«1 » nas^ely

Shri Oavender Kumar t that similar/

identical memorartfum was issued to the '

- other selected candidates. These facts

are not, in dispute*

2* Reapondienta have contested the 0*A*

by filing a reply to which a rejoinder has also

been filed by the applicants* Pleadings in this

case are complete«''Th«. learned counsel of both

the parties submitted that the case is fully

covered by the decision of the same Bench given

on 18-9-92 in 0*A. «o,i09l/92(Sh*S.S.Sharma & Ore

V/s Delhi Admn* and Ore) and that this case may

also be decided on the lines of the aforesaid

decision*

3. Ue haye perused the records and

finU ^tRai this case is fully covered by the

judgement given on 18-9-92 in O.A* No*1091/92*

Accordingly this 0*A. is also partly allowed

and the impugned order dated 24-3-92 is hereby

quashed and respondents are directed to appoint

the applicants on the existing vacancies for

the poat of Foot Constable in accordance with

the |at«B • . conditions in the offer of

appointment made to thom and which was accepted

by them* Those directionsshall be complied with

by the respondents within a period of two months

from the data of receipt of a copy of this order*
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It is hoysver, made clear that the appointironta as

aforeaaid will have prospective effect.

On the facta and in the circuiMtancee of

the case, the parties are left to bear their own

costs.

^n£nBER?5r^ (P.C.3A1N)'̂ '̂ V'ntHBERCO) fCnBtR(A)
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